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Orders 

Mr.P.N.Jati - Counsel for tne applicant. 

Heard tne learned counsel for tne applicant on 
admission. 

The counsel for tne applicant submits tnat 
his two sons are getting education at Kata and if in 
the mid of the session tnis transfer ia ·effacted, the 
study of his two sons will be disturb~d. He also 
submits tnat the marriage of his daught~r has been 
fixed on 15.5.2002, tnerefore, tnis O.A ~ay be 
disposed of by giving suitable direction:s to tne 
respondents to defer tnis transfer order till 
31.5.2002. 

In view of the sucmissions made before me, 
respondent No.3, Senior Superintendent, Qailway 
Mail Service, JP on, Jaipur, is directed not to 
e f feet the order of trans fer of the ai;>pl_icant 
dated 7.2.2002 till 31.5.2002. 

:: 

Witn the above direction, tnis O.A is 
, disposed of. 

/(s.K.Agat'.~ 
tVlember (:J) • 
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